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I. the Chairman of the Commil1ee on Private Members' Bills and 
Resolutions, having been authorised by the Comminee to present the Report 
on their behalf. present this Fifth Report. 

2. The Committee met on 24 February, 1997 for -

I. Examination of the following Constitution (Amendment) Bills under 
rule 294 (I Xa) of the Rules of Procedure :-
(I) The Constitution (Amendment) Bill. 1997 (Am~ndm~n' of 

art;cI~s 239A and 240) by Shri Satya Pal Jain. 
(2) The Constitution (Amendment) Bill. 1997 (Am~ndm~n' of 

art;cI~ 220) by Shri Satya Pal Jain. 
(3) The Constitution (Amendment) Bill. 1997 (Am~ndm~n' of 

art;cI~ 73) by Shri Chitta Basu. 

II. Classification and allocation of time for discussion of Bills (Vid~ 
Appendix) under clauses (b) and (c) of Rule 294( I) of the Rules of 
Procedure. 

Examination or CoastitutJoa (Amend .... t) BUls 

3. The Committee considered the Bills and arrived at the following 
findings as a result of their examination of the Bills :-

Findiap or the Committee 

~ The Constitution (Amendment) Bill. 1997 (Am~ndm~n' of articl~s 
239A and 240) by Shri Satya Pal Jain. 

The Bill seeks to amend the Constitution to empower the Parliament to 
make a law for the creation of a Legislature or Council of Ministers or both for 
the Union Territory of Chandigarh. 

After considering all aspects of the Bill. the Committee recommend that 
the member may be permitted to move for leave to introduce the Bill. 

(2) The Constitution (Amendment) Bill, 1997 (Amt:ndm~nt of art;cI~ 
t .... "'-/ 220) by Shri Satya Pal Jain. 

The Bill seeks to amend article 220 of the Constitution with a view to 
providing that a permanent Judge of a High Court shall be eligible to plead or 
act in that High Court in which he has held office as such Judge for a term not 
exceeding two years. 

After considering all aspects of the Bill, the Committee recommend that 
the member may be permitted to meve for leave to introduce the Bill . 

. (3) The Constitution (Amendment) Bill, 1997 (AmelldlMnt tJf art;cI~ 
73) by-Shri Chitta Basu. 

The Bill seeks to amend anicle 73 of the Constitution with a view to 
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providing that no treaty or agreement shall be implemented unless it is ratified 
by both Houses of Parliament. 

After considering all aspects of the Bill, the Committee recommend that 
the member may be pennitted to move for leave to introduce the Bill. 

CIauiIic:.tioa aacl allocation 01 time to Bills 

4. The Committee then considered classification and allocation of time 
to nineteen Bills specified in Appendix. 

S. After considering all aspects of the Bills, the Committee recommend 
that the foilowing Bills be placed in category 'A' :-

( I ) The Constitution (Amendment) Bill, 1996 (Omission of anicl~ 370) 
by Shri Kashiram Rana. \ 

(2) The Constitution (Amendment) Bill, 1996 (A~ndm~nt of an;cl~ 
16, ~tc.) by Shri P. Kodandaramaiah. 

(3) The Constitution (Amendment) Bill, 1996 (/ns~nion of n~w anicl~ 
16A) by Shri Chitta Buu. 

(4) The Education Bank of India Bill, 1996 by Shri Chitta Buu. 
(5) The Agricultura\ Worlten Bill, 1996 by Shri Chitta Buu. 
(6) The Abolition of Begging Bill, 1996 by Dr. T. Subbarami Reddy. 
(7) The National Child Welfare Board Bill, 1996 by Dr. T. Subbarami 

Reddy. 
(8) The Constitution (Amendment) Bill, 1996 (Insertion of nn- anicl~ 

330A, ~tc.) by Shri P. Kodandaramaiah. 
(9) The Scheduled Cute. and Scheduled Tribes (Reservation of 

Vacancies in Posts and Services) Bill, 1996 by Shri Ashok Kumar 
Pradhan. 

(10) The State of Uttanachal Bill, 1996 by Shri Manbendra Shah. 
(11) The Population Control BiU. 1996 by Shri Bachi Sinp RawaL 
(I2) The Uniform Mmiaae aDd Divorce Bill. 1996 by Shri Bachi Singh 

RawaL 
(13) The Hindu Marriage (Amendment) Bill, 1996 (Ameltlbrtent of 

section S. etc.) by Dr. M. J.,annath. 

The Committee further recommend that the remaining six Bill. be placed 
in category 'B'. The Committee recommend allocation of time for each of the 
Bill. u shown in column 5 of the Appendix. 

RecGlllllllendalkl. 

6. The Committce.recommend that -
(i) Sarvashri Satya Pal Jain and Chitta Buu be permitted 10 move for 

leave to introduce their Constitution (Amendment) Bills; and 
(ii) The classification and allocation of time 10 Bill. by the Committee, 

u shown in the Appendix, be a,reed 10 by the House; aDd 

NEW DEutI; 
24 February, 1997 
S Pfialauna 1918 (SMA) 

SURAJBHAN. 
Cltainrtan, 

COfffIfIiItee 011 PriwIa Mathers' 
BilLr tIItd ReSDblliotu. 



APPENDIX 

SI. Name of the Bill and Bill Category Time 
No. membcr-in-charge No. rccomm- rccomm-

en<Sed ended 

2 3 4 S 
I. The Constitution (Amendment) S2 of 1996 A 2 hours 

Bill. 1996 (Omission of article 
370) by Shri Kashiram Rana. 

2. The Representalion of the 104 of 1996 B 2 hours 
People (Amendment) Bill. 1996 
(Insertion of new section 63) 
by Shri Satya Pal Jain. 

3. The Constitution (Amendment) lOS of 1996 A 2 hours 
Bill. 1996 (Amendmelll of article 
16. etc.) by Shri P. Kodandaramaiah. 

4. The Constitution (Amendment) 109 of 1996 A 2 hours 
Bill. 1996 (/nstrtion of IItW 

article 16A) by Shri Chitta Basu. 

S. The Constitution (Amendment) lOS of 1996 B 2 hours 
Bill. 1996 (SIIb.Jlitlllion of IItW 

article for article 285) by 
Shri Chitta Basu. 

6. The Education Bank of India 113 of 1996 A 2 hours 
Bill. 1996 by Shri Chitta Buu. 

7. The Agricultural Workers Bill. 116 of 1996 A 2 hours 
1996 by Shri Chitta Buu. 

8. The Compulsory Voting Bill. 119 of 1996 B 2 hours 
1996 by Dr. T. Subbarami Reddy. 

9. The Abolition of Beging Bill. 122 of 1996 A 2 hours 
1996 by Dr. T. Subbm"ami Reddy. 

10. The National Child Welfare liS of 1996 A 2 hours 
Board Bill. 1996 by 
Dr. T. Subbanmi Reddy. 

11. The Constitution (Amendment) 112 of 1996 A 2 hours 
Bill. 1996 (/lI.Jtrtion of IItW 
article 330A. etc.) by 
Shri P. Kodandaramaiah. 

12. The Scheduled Castel and 123 of 1996 A 2houn ,*Uled Tribes (Reservation 
f Vacanc:ies in Posts and 

Services) Bill. 1996 by 
Shri Ashok ICum.- PradhaD. 

13. The Provision of Employment 127 of 1996 B 2houn 
Bill. 1996 6y 
Dr. T. S~ Reddy. 

14. The High Court at Allahabad 118 of 1996 B 2houn 
(Establishment of a ~t 
Bench at Meerut) Bill. 1 by 
Shri Amar Pal Sinp. 
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15. The Stale of Uttaranchal 117 of IIJ% A 2 hours 

Bill. 1996 by Shri Manbendra Shah. 

16. The Population Control Bill. 126 or IIJ% A 2 hours 
1996 by Shri Bachi Singh Rawat. 

17. The Unifonn Marriage and 125 or IIJ% A 2 hours 
Divorce Bill. 1996 by 
Shri Bachi Singh Rawal. 

18. The Hindu Marriage (Amendmenl) 120 or IIJ% A 2 hours 
Bill. 1996 ("m~ndm~nl of 
J~clion 5. ~IC.) by Dr. M. Japnnath. 

19. The Forest (Conservation) 121 of IIJ96 B 2 hours 
Amendment Bill. 1996 
("m~ndm~nl of J~clion 2. tiC.) 
by Shri Bachi Singh Rawal. 




